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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, AHMEDABAD

(Convened through Virtual Court)

BEFORE SHRI MAHAVIR PRASAD, JUDICIAL MEMEBR
& SHRI WASEEM AHMED, ACCOUNTANT MEMEBR

3TIHT 3dTel H./.T.A. No. 842/Ahd/2018
(freRoT 9§ / Assessment Year : 2015-16)

Shri Atulkumar Bansal ga#/ | The Income Tax Officer
(HUF) vs, | Ward - 1(2), Bhavnagar
D-184, Kalvibid, Street
No.13, Bhavnagar

Trdy Jr@r §./S3MS3MT H./PAN/GIR No. : AAIHA4714M
(39Tt /Appellant) E (JcTdl / Respondent)

et 3R A/Appellant by : | Withdrawal Application

gt 7 3R A/
Respondent by :

Shri M. Anand Kumar, Sr.D.R.

gAaTs T dRI@ / Date of
> . aeo 09/02/2022
Hearing
YU &I dRid /Date of
10/02/2022
Pronouncement
ORDER
PER MAHAVIR PRASAD, JM:

The captioned appeal has been filed at the instance of

the assessee against the order of the Commissioner of

Income Tax (Appeals)-6, Ahmedabad (‘CIT(A)’ in short)
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vide Appeal No. CIT(A)-6/135/17-18, dated 09.03.2018
arising in the assessment order dated 07.12.2017 passed by
the Assessing Officer (AO) under s. 143(3) of the Income
Tax Act, 1961 (the Act) concerning AY. 2015-16.

2. The captioned assessee has sought to withdraw the
appeal listed above on the ground that assessee has opted to
avail benefits of ‘Vivad se Vishwas Scheme, 2020’ (VSV).
When the matter was called for hearing, the learned counsel
for the assessee at the outset has submitted that he does not
seek to pursue the said appeal owing to exercise of option
for availing VSV Scheme and consequently requested that
his application for withdrawal of appeal may please be
granted. Reference was also made to written requests in this

regard.

3. The 1learned Departmental Representative for the
Revenue stated that he has no objection to withdraw the
appeal in the circumstances narrated on behalf of the

aSSESsscEce.

4. In the light of written/oral request made on behalf of
the captioned assessee, the appeal 1is dismissed as
withdrawn. However, in the event, the assessee fails to
avail the benefit of VSV Scheme for any bonafide reasons,

then the assessee concerned will be at liberty to seek
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restoration of original appeal for hearing before ITAT in

accordance with law.

5. In the result, the captioned appeal is dismissed as

withdrawn.

| This Order pronounced in Open Court on 10/02/2022 |

Sd/- Sd/-
(WASEEM AHMED) (MAHAVIR PRASAD)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad: Dated 10/02/2022
True Copy
S.K.SINHA

e @ gfafaf® @8RG/ Copy of Order Forwarded to:-
1. US¥T / Revenue

2. 37Tdce / Assessee

3. e IR 3 / Concerned CIT

4. 3MFI 3TgeFd- 3T9eT / CIT (A)

5. fqami gfafafer, 3y e 3f¥ewor, 3gacErE /
DR, ITAT, Ahmedabad
6. IS BISe / Guard file.

By order/37eeT &,

39/TgTI6 GoilahR
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